HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k sk ok ok ok

NOTIFICATION

23 64,5l IRGILP Dated >%- > 3>

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Abid Hussain Shah

S/O Asmat Hussain Shah
R/O Doulat Abad Nowpora, Khanyar, Srinagar

vide Notification Ne.1251 of 2021/RG Dated 16.11.2021 .has been

declared as Absolute/Final after condonation of delay.

By Order

ool
e,

No: S1491-9b RGLP Dated: 2% - l—)»)/l%{‘
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Abid Hussain Shah, Advocate
for information and necessary action.

%&KM/@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
LI 3

NOTIFICATION

No: 120\ s> S /RGP Dated >4 - > 3>

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of-

Ms. Falak Jan
D/O Irshad Ahmad Khan
R/O Bazar Batamaloo Tehsil Khas, District Srinagar

vide Notification No.1290 of 2021/RG Dated 16.11.2021 has been

declared as Absolute/Final after condonation of delay.

By Order |
| Aﬁzg&é‘f}mﬁ?f%

No: S&ap—n s /RGP Dated: 2.0 - > — 2D
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Falak Jan, Advocate
for information and necessary action.

dl. R rar%ﬂ[l.
S Zaa by 8



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok k ok g

NOTIFICATION

No: 146 ok >en Uy [RGILP  Dated >0, Dy
Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Misba Muneeb
D/O Muneeb-Ul-Rehman Mir
R/O Gudoora, Kakapora, District Pulwama

vide Notification No.1328 of 2021/RG Dated 16.11.2021 has been

declared as Absolute/Final after condonation of delay.

Addl Mmﬁg
RV %

s

By Order

No:GRE5)—\2  /RGAP Dated: > - > -2k
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. .

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Misba Muneeb, Advocate

for information and necessary action.

@4 istrar ( ({n.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok ok k%

NOTIFICATION

No: (Ul e\ >eo4 /IRGILP Dated 20— > -Doy M.

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Towgeer Ul Rasool Zargar
S/O Muhammad Yousuf Zargar ‘
R/O Hergam Shopian, Baba Mohalla, District Shopian

vide Notification No.1340 of 2021/RG Dated 16.11.2021 has been

declared as Absolute/Final after condonation of delay.

ddl, W% |

4

By Order

No:SRWM-D o, /RGLP Dated: 2N —D— DS

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Shopian.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Towqgeer Ul Rasool Zargar, Advocate
for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok % ok %

NOTIFICATION

No: {U> cz'Q\VD)/Q'{:IR_GILP Dated_ D9 D — S Y.

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Tesdia Zainab
D/O Sajad Hussain Bhat
R/O Summerbugh, Lasjan, B.K Pora, District Budgam

vide Notification No.1147 of 2021/RG Dated 14.09.2021 has been

declared as Absolute/Final after condonation of delay.

b 2

No: SEXM_> 6 /RGP Dated: 2 — 0D - Doy,
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Tesdia Zainab, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
# % ok k&

NOTIFICATION

No: (U eSSy /RGILP Dated_ > —-_2

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Waseem Faroze Mir
S/0 Ghulam Ahmed Mir
R/O Gool near GMA School Jamman Road, Tehsil Gool, District Ramban

vide Notification No.1574 of 2021/RG Dated 17.12.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

WMEQ@%&

No:$&Y)~2Y /RGP Dated: 29— > - Dby,

Copy forwarded to the: -

1.
2.
3.

4.
)

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. '
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Waseem Faroze Mir, Advocate
...... for information and necessary action.

@Mw
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % k& %

NOTIFICATION

No: MU ey > odl /RGP Dated_>.9 —0) —Ded by

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Shaista Nisar

D/O Nisar Ahmad Zargar
R/O Kathi Darwaza General Bagh, Tehsil Khanyar, District Srinagar

vide Notification No.90 of 2022/RG Dated 24.02.2022 has been declared

as Absolute/Final after condonation of delay.

By Order
@Wﬁ)
, b e

No: SO Ul /RGP Dated: 29— > - 2ol
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Shaista Nisar, Advocate
...... for information and necessary action.

. R&g«%ﬁg ,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& & & %k ok

NOTIFICATION

No: [US sh><M  /RGILP Dated_ 91— 5 >

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Anamika Angral
D/O Suresh Kumar Angral

R/O H.No.2, Lane No.6 Ext., Greater Kailash, Tehsil & District Jammu

vide Notification No.568 of 2021/RG/LP Dated 03.07.2021 has been
declared as Absolute/Final after condonation of delay.

By Order |
dlMﬁi?ﬁ-)
% b

No:SEUY Y&~ RGIP Dated: 25 — 0> - DNy
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. . President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Anamika Angral, Advocate
. for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok k¥ '

NOTIFICATION

No: {Ubaly 5550, IRGILP Dated 2% -5 >

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Gulzar Hussain
S/O Mohd Toha

R/O Barsoo Sankoo Kargil- Ladakh, Yarkashing Barsoo, District Kargil

vide Notification No.1020 of 2021/RG Dated 14.9.2021 has been

declared as Absolute/Final after condonation of delay.

b
é&%%y

By Order

No: $8U%—GS /RGP Dated: 29— 0> — >SN,
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kargil.
5

o

Incharge Library, High Court Wing Jammu/Srinagar for information and
...... for information and necessary action.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
also keeping record of the same.
M dm.)

the official website.
7. Mr. Gulzar Hussain, Advocate
| XV
T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% sk %k k%

NOTIFICATION

No: {47 2l > Y. /RGILP Dated DO~ > -wHl

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sabreena Farooq
D/O Farooq Ahmad Malik
R/O Heerpora, Bohri Hallan, District Shopian

vide Notification No.1287 of 2021/RG Dated 16.11.2021 has been
declared as Absolute/Final after condonation of delay.

By Order

| 1@&@ (dm.)
A%/ b, By

No:SESh-4X— /RGP Dated: DS — >—D DA
Copy forwarded to the: -

1.
2.
3.

4.
5

o

Principal District and Sessions Judge, Shopian.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Shopian.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
&é’i&éﬁ m.)

Ms. Sabreena Farooq, Advocate
T

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok & ok %

NOTIFICATION

No: (il #+[\>o /1 IRGILP Dated_ > —) D>

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Igra Tariq
D/O Tariq Ahmad
R/O S.R.Gung New Colony Shah Mohalla Sonakul, Srinagar

vide Notification No.1316 of 2021/RG Dated 16.11.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

No:\N-( "I~ /RG/AP Dated: 2~ — > - 2 A

F
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Igra Tariq, Advocate

...... for information and necessary action.

2
dlL Mr (Adm.)
, &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

NOTIFICATION

No: U9 al >enl  IRGILP Dated_>9 5 D),

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Saima Rasool
D/O Gh Rasool Padder
R/O Macchbawan, Ganiepora, Shah Mohalla Mattan, District Anantnag

vide Notification No.1385 of 2021/RG Dated 17.11.2021 has been

declared as Absolute/Final after condonation of delay.

By Order
@Mﬁ?@f%

No: C& 7Y Q| /RGAP Dated: DS~ > ~2=2) .
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Saima Rasool, Advocate
for information and necessary action.

dL. R el (Kdm.
Ry

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JANIMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok %k % %

NOTIFICATION

{Soald &G /RGP Dated >4 ) DY,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Omer Majeed Wani
S/O Abdul Majeed Wani
R/O Bamloora, Tehsil & District Ganderbal

vide Notification No.107 of 2022/RG Dated 24.02.2022 has been

declared as Absolute/Final after condonation of delay.

By Order |
% lstrallf/dm.)
No: SE 6 /RGP Dated:_ 22— > 25
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Mrﬁ m)

o

7. Mr. Omer Majeed Wani, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok ok % :

NOTIFICATION

No: IS\ 2hy oM, /RGILP Dated DO ~o>-dod .

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Syed Nazakat Hussain
S/O Syed Mubark Hussain
R/O Basgran-Syedabad, Uri, District Baramulla

vide Notification No.1142 of 2021/RG Dated 14.092021 has been

declared as Absolute/Final after condonation of delay.

By Order

e,
b

No: SE&1— UM /RGLP Dated: D~ > 1YY,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Syed Nazakat Hussain, Advocate
...... for information and necessary action..

dl. Régistrar (Adm.)
N -

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k ok ok

NOTIFICATION

No: 1S> e >o>M, /RGILP Dated D9 — D—dsdd

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Sunobar Khan

D/O Gh Nabi Khan
R/O Ogmuna, Ganie Mohalla, Kawarhama District Baramulla

vide Notification No.1196 of 2021/RG Dated 15.09.2021 has been
declared as Absolute/Final after condonation of delay.

By Order M
K\Weglstrﬁ Zn)
l &
No: S$AS-TvD) /RGP Dated: D9 - >3 b2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Baramulia.
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Sunobar Khan, Advocate
...... for information and necessary action.

L. 1stra1{ﬁ\()n/.)
T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * koW ok ok

NOTIFICATION

No: 182 ak><> Y. RGILP Dated>%->. > 1y,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Zahir Abas
S/O Abdul Aziz Khan
R/O Village Potha, Manhas Mohalla, Tehsil Surankote, District Poonch

vide Notification No.823 Dated 15.02.2016 has been declared as
8Absolute/Final after condonation of delay.

By Order
, @ egistrﬂ%&/
No: SY02—\o  /RGLP Dated:_>Y~ > .2,
Copy forwarded to the: - |

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Poonch.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Zahir Abas, Advocate

...... for information and necessary action.

WA%

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok ok ok .

NOTIFICATION

No: (8Y ﬁ}QQ@W IRG/LP Dated D9 ~> DD Y

Provisional admission as an: Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Shadab Khan
S/O Imtiyaz Ahmad Khan
R/O Pinjura, Rayathpora, District Shopian

vide Notification No.1358 of 2021/RG Dated 17.11.2021 has been

declared as Absolute/Final after condonation of delay.
By Order :
2~
%&%@% |

No:&ail —[§ /RG/LP Dated: D2 — > _ >N
Copy forwarded to the: -

1. Principal District and Sessions JUdge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. A
4, President, District Bar Association, Shopian.
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Shadab Khan, Advocate
...... for information and necessary action.

LIV

{Eﬁ RegistrarQw dn&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
# ok ok k%

NOTIFICATION

No: 1SS A DY M. /RGILP  Dated 57 - >-DeY

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Priyanka
D/O Nand Kishore
R/O VPO, Kishanpur, Kharta, Tehsil Dansal, District Jammu

vide Notification No.502 of 2021/RG Dated 31.03.2021 has been

declared as Absolute/Final after condonation of delay.

By Order ‘
e

No: S OH7~®L! /RG/LP Dated: 29— ™~ DM,
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. PresidentJ&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Priyanka, Advocate

...... for information and necessary action.

o

S~

%? egistrar (Adm.)
Y W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

NOTIFICATION

No: 186 als > M. IRGILP Dated 259~>-2DY,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Parveena
D/O Gh Mohd Khan

R/O Guzar Bal Chattabal, Tehsil South Srinagar, District Srinagar

vide Notification No.1372 of 2021/RG Dated 17.11.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

No: SUXE-3| /RGILP Déted: 29->- SN

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager; Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. :

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. '

7. Ms. Parveena, Advocate

for information and necessary action.

dl. M 4. ﬂhﬁl.)

%(:/ lstralq‘ni/ &/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
#* ok ok ok %k

NOTIFICATION

No: IS7 %\ >H.  /RGILP Dated 2%, 5 Do,

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Shabir Ahmad Kumar

S/O Mohammad Jamal Kumar

R/O Gulshanabad,Tehsil Charar-E-Sharief, District Budgam

vide Notification No.92 of 2022/RG Dated 24.02.2022 has been declared

as Absolute/Final after condonation of delay.

By Order
Addl.W?kd/m.)
@ R

Y

No: S\Olgl»‘g%/ /RG/LP Dated: 2°1~")—— D,@)X(

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4. President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. ‘
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. '
7. Mr. Shabir Ahmad Kumar, Advocate ,
...... for information and necessary action.

LAY
Addl. Registrar (Adm.)

@ 4 & 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok & %

NOTIFICATION

No: |S& sh>=> Y. /RGP Dated 29> -2k

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Suhaib Bin Yousuf
S/O Mohd Yousuf Najar
R/O Bota Kadal, Lal Bazar, Tehsil Eidgah, District Srinagar

vide Notification No.714 of 2021/RG/LP Dated 19.07.2021 has been
declared as Absolute/Final after condonation of delay.

By Order

A I.M\t’;ﬁ vdm.)
G

No: S94394-US /RGILP Dated: 291 = oy, °r

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Suhaib Bin Yousuf, Advocate
for information and necessary action.

1 @VMV/&

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & k% ok

NOTIFICATION

No: [S& <k > ed M. /RGILP Dated g — > -2<)b,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Khushboo Rashid
D/O Ab Rashid Bhat
R/O Khiram Durpora, Srigufwara, District Anantnag

vide Notification No.1048 of 2021/RG/LP Dated 14.09.2021 has been
declared as Absolute/Final after condonation of delay.

By Order

\
%ﬁ&ém/é/

No: SUYbL-S /RGLP Dated: 25~ > . DDl
Copy forwarded to the: -

1.
2.
3.

4.,
5

o

Principal District and Sessions Judge, Anantnag.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Anantnag.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for mformatlon and

also keeping record of the same.

Ms. Khushboo Rashid, Advocate
for information and necessary action.

bty
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961).
& ko ok ok

NOTIFICATION

No: 1S9 sl /RGILP Dated 25— -2o)lf.

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Dilawar Hussain
S/O Mohammad Akbar Dar
R/O Zainakote, Central Shaltang, District Srinagar

vide Notification No.1173 of 2021/RG Dated 15.09.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

Al
ddl. Mra m.)
P

No: SYSY 60  /RG/LP Dated: D% — . _20'\/&’
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Dilawar Hussain, Advocate
...... for information and necessary action.

ddl. R lstragA [)l/) |
Sy b, A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % %

NOTIFICATION

No: [bo aly>e) Y. /RGILP Dated_>5_ 3 . 2o\

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of

Ms. Suna Hameed
D/O Abdul Hameed Bhat
R/O Jetty Khawaja Bagh, District Baramulla

vide Notification No.1378 of 2021/RG Dated 17.11.2021 has been

declared as Absolute/Final after condonation of delay.

No: SO 61 —67 - /RG/LP Dated: >5 — > . Dol M.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

- the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Suna Hameed, Advocate
...... for information and necessary action.

il
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. HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % sk ko

NOTIFICATION

I\ sy >, /RGILP  Datedns, > 2D,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tahmeena Nazir
D/O Nazir Ahmad Pir
R/O Dangiwacha Rafiabad, Mohalla Ibrahim Colony, District Baramulla

vide Notification No.1589 of 2021/RG Dated 17.12.2021 has been
declared as Absolute/Final after condonation of delay.

By Order

Ai/. eglstra lk m)

No: §Y 6%—“7§ /RG/LP Dated: 2’| —) - >€>\/U
Copy forwarded to the: -

2.
3.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tahmeena Nazir, Advocate
...... for information and necessary action.

QX;L egistraydmjg/



26

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok k%

NOTIFICATION

No: 16 “’Ivl@)@l IRG/LP Dated > ~ % -2 DM

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohammad Sameer Yatoo
S/O Mohammed Ismaiel Yatoo _
R/O Drusoo, Near DPL Pulwama, Tehsil & District Pulwama

vide Notification No.607 of 2021/RG Dated 05.07.2021 has been
declared as Absolute/Final after condonation of delay.

% M

No:SATb-8Y. /ReP Dated: D91 2DV

Copy forwarded to the:.-

1. Principal District and Sessions Judge, Pulwama. = -
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Pulwama.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing- Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Mohammad Sameer Yatoo, Advocate
for information and necessary action.

V4
%RM@\M

4

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® & ok k% :

NOTIFICATION

No: ‘(6% @;}7 ¥/  IRG/LP Dated 2% —5 ~ %)j/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Madiya Mushtaq Nadroo
D/O Mushtaq Ahmad Nadroo
R/O Model Town (A), Tehsil Sopore, District Baramulla

vide Notification No.68 of 2022/RG/LP Dated 24.02.2022 has been
declared as Absolute/Final after condonation of delay.

By Order

2
ddl. Registray (Adm.)
[y

No: $988° -9 /Reip Dated: DY - > - 2«:52} «

Copy forwarded to the: -

1.
2.
3.

4.
5

12

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulia.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Madiya Mushtaq Nadroo, Advocate
...... for information and necessary action.

%WK)

&=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % sk k%

NOTIFICATION

No: 164 *h3o) . RGILP Dated 5%~ > - Sk

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Zahida Banoo
D/O Habibullaha
R/O Thatharka, Dalwah, Ramban, Tehsil Gool, District Ramban

vide Notification No.546 of 2021/RG Dated 08.06.2021 has been

declared as Absolute/Final after condonation of delay.

By Order
S
' A?;I.M;; )ﬂikm-)

ﬁVV -
No: $993-64w /RGP Dated: 2% — 2 — Dy,
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Zahida Banoo, Advocate

...... for information and necessary action.

%W@Vé/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % ok % ok

NOTIFICATION

No: /654 Se K . IRGILP  Dated_24 — - Deb 4.

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Wagar Ahmad Meyan
S/O Pir Ab Qayoom Meyan
R/O Zirhama, Tehsil Threhgham, District Kupwara

vide Notification No.1575 of 2021/RG Dated 17.12.2021 has been

declared as Absolute/Final after condonation of delay.
By Order »DM
5
A%i} gistrar();&/ n71/)

No: bryle0b  /RenP Dpated: 251~ > Do)k,
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara.
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Waqar Ahmad Meyan, Advocate
for information and necessary action.

S ra(ﬁ\%n.)

%@WW
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % ok ok ok

NOTIFICATION

No: (kb ah > =54 /RGP Dated DG -2 - 2>l

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Irem Yoﬁsuf Khan

D/O Mohamad Yousuf Khan

R/O Batapora, Tehsil & District Shopian

vide Notification No0.1035 of 2021/RG Dated 14.09.2021 has been

declared as Absolute/Final after condonation of delay.

By Order
A

m.)

ddl. 1straﬁ (A
% Y

No: bov1—IN /RGP Dated: DY =D = 23y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Shopian.
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Irem Yousuf Khan, Advocate
...... for information and necessary action.

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
# ok ok ok ok

NOTIFICATION

No: (61 b >l RGILP Dated_> 31~ . el

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Farhat Maqsood
D/O Maqsood Ahmad Dar
R/O Gundmulraj, Tehsil Watergam, District Baramulla

vide Notification No.1017 of 2021/RG Dated 14.09.2021 has been

declared as Absolute/Final after condonation of delay.

A%d/. ‘@ébf:‘u/z (?de)
A

No: bOIS— 2> /RGP Dated: 29 =2 -2

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Farhat Maqsood, Advocate

...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

~ NOTIFICATION

No: /48 “f 302l IRGILP Dated_ot/03/3a2)

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Tahir Ahmad Taily
S/O Gh. Ahmad Taily
R/O Youngoora, Tehsil Lar, District Ganderbal

vide Notification No.1584 of 2021/RG Dated 17.12.2021 has been

declared as Absolute/Final after condonation of delay.

By Order
Wegistrz?&ém.)
- A
No: b15)~ 38 - /ReiP Dated:_0f{03]202Y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tahir Ahmad Taily, Advocate

...... for information and necessary action.

w@@é&% Rdm.)

¥
‘-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % % % %

NOTIFICATION

No: /69 2] 9024 IRGILP Dated_c! 62202l

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nusrat Mehraj
D/O Mehraj U Din Bhat
R/O Sopore, Badshah Masjid, Tehsil Sopore, District Baramulla

vide Notification No.758 of 2021/RG Dated 12.8.2021 has been declared

as Absolute/Final after condonation of delay.
By Order .
Ag%(}, egisté{@gﬁ%?é/

No: &139- Y& /RGP Dated: | |03 /la)ﬂﬁ
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Nusrat Mehraj, Advocate
...... for information and necessary action.

AddlM:@Xml%/

%

o




34

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE e

NOTIFICATION

No: [ 70 ¢ 2024 IRGILP Dated alfe3 ]Qazéf

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Hamzah Hussaini

S/O Showkat Ahmad

R/O 212, Gilli Kadal, Nowshera Tehsil Eidgah District Srinagar

vide Notification No.467 of 2021/RG Dated 29.03.2021 has been
declared as Absolute/Final after condonation of delay. |

By Order

qdl. egisg'?\fﬁig@im.)
Ve 2
No: HlUT- 5. /RaLP Dated: O/ /@5/2&&4/

.Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. '
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Hamzah Hussaini, Advocate
...... for information and necessary action.

dW
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ko ok ok

NOTIFICATION

No: /7! e7f 202k IRGILP Dated_o//03/2024

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Inayat
D/O Ab Rashid Shala
R/O Check-I- Mehtaiy, Baghi-Mehtab, District Srinagar

vide Notification No.749 of 2021/RG/LP Dated 12.08.2021 has been

declared as Absolute/Final after condonation of delay.

By Order &A/
| | @'@éﬁtr@z&
No: §/S5- 62- RGILP Dated: @f/@_&//&éw

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. ‘

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Inayat, Advocate

O for information and necessary action.

ddl.Wl%im.)

b A=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k k%

NOTIFICATION

No: /72 ] 2024 IRGILP Dated_01/03 /202y

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ajay Shan
S/O Santosh Kumar Shan
R/0O Vill. Chergi, B.P.O Dool, Tehsil & District Kishtwar

vide Notification No.1008 Dated 09.01.2020 has been declared as

Absolute/Final after condonation of delay.

By Order
2412~
ddl. Registrar,(Adm.)
Y b

No: 5/63- F0 /RG/LP Dated: 0/ /@3 _/l(lﬂolbf
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploadlng on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Ajay Shan, Advocate

...... for information and necessary action.
m:a/r dm)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d % ok & ok

NOTIFICATION

No: /73 o[ 2024 IRGILP Dated_o/ /0.3 /024

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nitin Azad
S/O Bishan Lal
R/0O Village Khamb, Tehsil R.S. Pura, Dlstrlct Jammu

vide Notification No.1526 of 2021/RG Dated 17.12.2021 has been

declared as Absolute/Final after condonation of delay.

e
ﬁ)/ engt/?\'ﬁgd?g%

No: Of 71 =78 /RGP Dated: ol [03) 22024

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. |

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. .
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Nitin Azad, Advocate
...... for information and necessary action.

75\

dlL eglstrar( dm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& % ok ok &

NOTIFICATION

No: | Y oj/me,zé/ IRGI/LP Dated:ﬁf/@ﬁ/o?@‘?j/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Syed Rehan Aijaz
S/O Syed Aijaz Hussain
R/O Batapora, District Shopian

vide Notification No0.1387 of 2021/RG Dated 17.11.2021 has been

declared as Absolute/Final after condonation of delay.

By Order |
w%@d%/

No: 6/ 79- 86 menp pated:_cf [e3 /202l

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Syed Rehan Aijaz, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok kK

NOTIFICATION

|78~ of Joal) IRGILP Dated 0/ /03 /2024

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Mohd Hazoor Abdhulla

S/O Haji Mohd Abduhlla
R/O Phagla P/O Lassanié_Surankote, District Poonch

eh.
vide Notification No0.1067 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final after condonation of delay.

By Order
| ' (‘E%M:QW/ P/
(%dle. Registrar szA/Adm.)

No: 6187 ~AY /RGP Dated: 5/ /dﬁf,?,@w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. - Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Poonch.

5.  CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Hazoor Abdhulla, Advocate

...... for information and necessary action.

&%Ega/ %
@%d}u. egist;?j (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k k¥

NOTIFICATION

No: /s%’;/f 2or7 RGP Dated_°! ozl/%w

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Nisar Ahmad Bhat
S/O Abdul Samad Bhat
R/O Bicherwara Bunpora, Tehsil Handwara, District Kupwara

vide Notification No0.898 Dated 23.12.2014 has been declared as

Absolute/Final after condonation of delay.

By Order

%7/. eglstraﬁffdm 2

No: 633¥-25 /RG/LP Dated: m/ws/ )Y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploadlng on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
- also keeping record of the same. -

7. Mr. Nisar Ahmad Bhat, Advocate

...... for information and necessary action.
M%dm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

NOTIFICATION

No: /%jw IRG/LP Dated g//oa//wf

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Andleeb Singh
D/O Balak Singh Baghi
R/0 12-A, Indira Colony, Talab Tillo, Tehsil & District Jammu

vide Notification No.1574 Dated 10.03.2020 has been declared as

Absolute/Final after condonation of delay.

By Order
W
< dl.XRegistrar, (CAdm.)

o 4

No: B236-Y>  /RG/LP Dated: 9// 03// oY
Copy forwarded to the: -

1. Principal District and Sessions Judge Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Andleeb Singh, Advocate

...... for information and necessary action.

M §/dm.) ,

e %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
LR XY

NOTIFICATION

No: /W;/we IRGILP Dated o/ /22 /yos?
—

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Mohd Irfan Khan
S/0O Mohd Kabir Khan
R/O Kotain, Tehsil Mendhar, District Poonch

vide Notification No0.1507 of 2021/RG Dated 16.02.2021 has been
declared as Absolute/Final after condonation of delay.

By Order
: MLV
%(;. eglstrawdg;/

No: _é24Yy- &/ /RG/LP Dated: 05/ 03/ ¥ Y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mohd Irfan Khan, Advocate

...... for information and necessary action.

%/My
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® & ok ok %

NOTIFICATION

No: 17/7»2/ Y |RGILP Dated m/es | sory
/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mir Shujat Abass
S/O Safder Ali Mir
R/O Sofipora P/O Srigufwara, Teh. Pahalgam, Dlstrlct Anantnag

vide Notification No.800 Dated 15.10.2018 has been declared as

| Absolute/Final after condonation of delay.

By Order

A,il/. eglsf;a?‘({%m

/é*/

No: 6252 -$9  /RGILP Dated: o// 09/ Al
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mir Shujat Abass, Advocate

...... for information and necessary action.
A ﬁﬂ? strar (Aldm.)
h, 4




44

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok & k%

NOTIFICATION

No: f’ﬁo"\%w%‘f IRGILP Dated_0’ 05/%0«‘7

Provisional admission. as an Advocate, granted under the
Advocates Act, 1961 in favour of: |

Mr. Usman Khurshid
S/O Khurshid Ahmad Kanroo
R/O 011- Jan Mohalla, Hergam, Tehsil & District Shopian

vide Notification No.520 of 2021/RG Dated 31.03.2021 has been

declared as Absolute/Final after condonation of delay.

By Order
. 4123’
% egistrar Q‘:/Adm.)

No: 637=-"F& JRG/LP Dated: il 93/ iy

Copy forwarded to the: - _

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Shopian.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. '
7. Mr. Usman Khurshid, Advocate

...... for information and necessary action.

o

égf. uﬁ%\%)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok %

NOTIFICATION

No: [Q! ¢] 903% IRGILP Dated_o) /03 /sty

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Muddasir Hussain Dar
S/O Gh Hussain Dar
R/O Malmooh, Wazir Bagh, Tehsil Pattan, District Baramulla

vide Notification No.100 Dated 22.10.2020 has been declared as

Absolute/Final after condonation of delay.

By Order

Addl. é"g’%f(afa(}!s.%)

, A
No: 6293-99 - /RGILP Dated: &/ |03 ] Dol

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. .
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Muddasir Hussain Dar, Advocate
...... for information and necessary action.

éiil. eglstrar%ﬁ %.)
b &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& %k & % &

NOTIFICATION

No: /82 o] 9004 IRGILP Dated_ot /03 /3024

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Bhumika Kesar
D/O Rajinder Kumar
R/O Ward No.4, Tehsil Nowshera, District Rajouri

vide Notification No.110 Dated 17.06.2019 has been declared as

an b

Ay

Absolute/Final after condonation of delay.

By Order

No: 63p0- 07 RG/LP Dated: _O! /905“/%1@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Rajouri.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. ~ Ms. Bhumika Kesar, Advocate

...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k ok % ok

NOTIFICATION

No: /83 o7/ 2004 IRGILP Dated_o//0 5/25247

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Yasmeen Jan
D/O Bashir Ahmad Dhobi
R/O Mandibal, Tehsil Nowshera, Dlstrlct Srinagar

vide Notification No.136 Dated 22.10.2020 has been declared as
Absolute/Final after condonation of delay.

By Order

eglstra ,dm )

No: 6368~ /S~ /RGALP Dated: O / @34 zw/
Copy forwarded to the: -

1.
2.
3.

4.
S.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Yasmeen Jan, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® k% ok ok

NOTIFICATION

No: /@4 ¢] 10> IRGILP Dated_o1 {03 /2024

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Malik Rahilul Islam
S/O Suna Uallah Malik
R/O Trehgam, Shah Mohalla, Tehsil Tehgam, District Kupwara

vide Notification No.85 Dated 22.10.2020 has been declared as

%@.M@ﬁ.)

e

Absolute/Final after condonation of delay.

By Order

6316-33 . RGILP Dated: (4 /(3 o /:La.,l{z
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kupwara.
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Malik Rahilul Islam, Advocate
...... for information and necessary action.

ddl &glstr dm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % kK

NOTIFICATION

No: /8¢ OU% 202} IRGILP Dated__ ol 103 J2024

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Wahid Bashir Mir
S/O Bashir Ahmad Mir
R/O Langate Mugqdumpora, Tehsil Langate, District Kupwara

vide Notification No. 1671 Dated 16.03.2020 has been declared as

Absolute/Final after condonation of delay.

By Order

dl. eglstfg%’l%m.)
| s
No: 550?/0~5} JRGILP Dated: 01 [03 |02

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Wahid Bashir Mir, Advocate

...... for information and necessary action.

o

dl.M{ de.)
h p
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HIGH COURT OF JAMMU & KASHIVIIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & ko

NOTIFICATION

No: /86 of 202l IRGILP Dated_o/ /63 /2024

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ajmal Shafi Shah
S/O Gulzar Ahmad Shah
R/O Trenz, Tehsil & District Shopian

vide Notification No.1735 Dated 18.03.2020 has been declared as

Absolute/Final after condonation of d'elay.

By Order
| | wh«/a,}

ik
ddl. Registray (Adm.)

W e

No: 6332 -39 /renp Dpated: 0 [03/2624

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Shopian.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
)4
M?ﬁ@/dn;)&/

o

7.  Mr. Ajmal Shafi Shah, Advocate
...... for information and necessary action.

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU |

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥k ok ok ¥

NOTIFICATION

187 92024 IRGILP Dated: _ot /03 /3024

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Syed Rayees Hassan

S/0 Lt. Syed Hassan

R/O Hagger Pora (Budi Bugh) Sadat Mohalla, Tehsil Pattan, District
Baramulla

vide Notification No0.955 Dated 22.11.2019 has been declared as

Absolute/Final after condonation of delay.

By Order
, g
 AddL &eé i'strﬂli%

No: 83 L0- Y F- Re/LP Dated: _@_/&.QLL_:%W %W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Syed Rayees Hassan, Advocate
...... for information and necessary action.

o

Addl. REMHARC &ﬂ‘bﬁ)
Q L ¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R EEER"

NOTIFICATION

No: 144 ¢/ 202Y IRGILP Dated:. _of |63 /2024

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mahak Bashir
D/O Bashir Ahmad Mir
R/O 126, Garden Lane, Chanapora, Tehsil & District Srinagar

vide Notification No.1746 Dated 18.03.2020 has been declared as

Absolute/Final after condonation of delay.

By Order

AddlMtrar (lL%l.)
b

No: 6348 - £5 /RGP Dated: 6/ /03 2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Mahak Bashir, Advocate

...... for information and necessary action.

Addl. S ral{gﬂl?.)/
e W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advecates Act, 1961)
% ok % ok ok

NOTIFICATION

No: /89 7] 2024 IRGILP Dated: o6f/03)3s24

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Hameem Jeelani
D/O Sona Ullah Ganie
R/O Banghall, Near Masjid Shareef Herpora, Tehsil Devsar, District Kulgam

vide Notification No.437 Dated 09.12.2020 has been declared as
Absolute/Final after condonation of delay.

By Order
)/

Addl lstraﬁ dm.)
No: 63S6-43 /RG/LP Dated: 81 /03 Z;&M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kulgam.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Hameem Jeelani, Advocate

...... for information and necessary action. -

o

a4

AddE Reglstrar&Adm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % k% %

NOTIFICATION

No: /90 07 2024 IRGILP Dated: o1/ 03 2024

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shazia Mehraj

D/O Mehraj Ud Din Misgar

R/O 18, Mirza Bagh, Suderbal, Hazratbal, Tehsil & District Srinagar
]

vide Notification No0.950 Dated 22.11.2019 has been declared as

Absolute/Final after condonation of delay.

By Order

2
Ad egistrar}? %m.)

No: &3 5 - F/ /RGILP Dated: 8/ /0\3/.2@;&/ e

e

- Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Shazia Mehraj, Advocate

...... for information and necessary action.

Rk
Addl. Registrar (Adm.)

(Y

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k% %k

NOTIFICATION

No: 19/ o 3oxly IRGILP Dated: _of [03/2024

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Vishal Sadotra
S/O Brahmdutt Sharma
R/O Dundpur, Tehsil Mandal, District Jammu

vide Notification No.1162 Dated 10.01.2020 has been declared as
Absolute/Final after condonation of delay.

By Order
(gg; MDW/
Addl. egistrav’t

k)ﬁm.)
No: 6373 -T9 /RGILP Dated: & /03 /

L,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4 President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vishal Sadotra, Advocate

...... for information and necessary action.

dderk m.)
@ V4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 197 ¢ Je94 IRGILP Dated: or /03/9024

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Ambreen Irshad
D/O Mohd Irshad
R/O Near Masjid Shareef, Dara Dullian, Tehsil & District Poonch
vide Notification No.64 Dated 22.10.2020 has been declared as

Absolute/Final after condonation of delay.
By Order

No: 6380 - &F- /RGP Dated: 5/ /@3/2024'@/

Addl egistral?jl\dylﬁ.)
\, 2~

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Poonch.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Ambreen Irshad, Advocate

...... for information and necessary action.

AdM%ﬁdm)
@ b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
RN

NOTIFICATION

No: /91 f}/ wyy  [RGILP Dated: o//03/ 5y
d /

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Iqra Manzoor

D/O Manzoor Ahmad .
R/O Badian, Tehsil Boniyar, District Baramulla

vide Notification No.826 Dated 21.09.2019 has been declared as
Absolute/Final after condonation of delay.

(v )
@‘ g

&

No: 4390- 97 /RG/LP Dated: W//o z//wy‘f

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramuilla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4, President, District Bar Association, Baramulia.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

7.  Ms. Iqgra Manzoor, Advocate
vV
Q;dm.)

o

...... for information and necessary action.

Addl



58

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % k%

NOTIFICATION

No: /%4 &/WM /IRG/LP Dated: ol oa//ww/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Rajesh Sharma
S/0O Dina Nath Sharma
R/O Dab Sudan, PO Kanachak, Tehsil Marh, District Jammu

vide Notification No.1755 Dated 30.03.2019 has been declared as

Absolute/Final after condonation of delay.
)
Adle}Adm.)

A

By Order

No: 6399-YoS  /RG/LP Dated: o»/oz// o1y
{

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. | '

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rajesh Sharma, Advocate

...... for information and necessary action.

WAXV

Q vz
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& k& ok %

NOTIFICATION

No: /?;gﬂ vy |RGILP Dated: 01/93/”"’/‘7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abhinandan Sharma

S/0 Vijay Kumar Sharma

R/O H.No.3, Sec.1-A, Trikuta Nagar Extn., Green Avenue, Tehsil Bahu,
District Jammu

vide Notification No.1019 Dated 09.01.2020 has been declared as

Absolute/Final after condonation of delay.

By Order '
\»DAV &
I$St m‘ﬁ/ /é

No: Y4~ /% _ /RG/LP Dated: 01//03//WV7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abhinandan Sharma, Advocate

...... for information and necessary action.

2 Kim)

Addl. Registrar,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EIE I I

NOTIFICATION

No: _/%¢ (;/ww IRG/LP Dated: o;/w/:wyv

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Arushi Sharma
D/O Pritam Sharma
R/O Arushi Garments near Town Hall, Tehsil & District Rajouri

vide Notification No.1103 Dated 10.01.2020 has been declared as
Absolute/Final after condonation of delay.

By Order

r%/ i

No: dyyy- /RG/LP Dated: 0//@%/ Doyt @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Iincharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Arushi Sharma, Advocate

...... for information and necessary action.

o

ﬂla/
Addl. Registrar (Adm.)

@/ \, &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k k¥ .

NOTIFICATION

No: /Mav% Y  IRGILP Dated: 0///03/?0)/7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Zahid Hussain Hurrah
S/O Mohd Ibrahim Hurrah
R/O Goom Ahmad Pora, Tehsil Pattan, District Baramulla

vide Notification No.966 Dated 22.11.2019 has been declared as

Absolute/Final after condonation of delay.
By Order
o
Addl.f%eglstra J%m.)
(ay

2

No: 49»> -37 __/RGILP Dated: 0//03/ yory
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zahid Hussain Hurrah, Advocate

...... for information and necessary action.

@wb“//ﬁ\ Vv
Addl Registrar (Adm.)
(.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council unider Section 58 of the Advocates Act, 1961)
® ok ok ko

NOTIFICATION

No: /757«(7/>ow IRGILP Dated: w//os// Yoy

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aman Chadha

S/O Naveen Chadha

R/O 721, Chadha Cottage, Opp. to J&K Bank, Sarwal Chowk, Patoli Road,
Tehsil & District Jammu

vide Notification No.789 Dated 12.02.2016 has been declared as
Absolute/Final after condonation of delay.

By Order
Al
Addl’ Registray (Adm.)

No: bY30-3% /RG/LP Dated: 0!/ 05/ Yo > n/
Copy forwarded to the: - /
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aman Chadha, Advocate

...... for information and necessary action.

7
AddlM;r?\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ok ok

NOTIFICATION

No: __J49 (7/ eyt IRGILP Dated: _o//os/ ey

- Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Mr. Faisal Rasool Tantray
S/0 Gulam Rasool Tantray
R/O Turkapora, Mohalla Batpora,Tehsil Handwara, District Kupwara
vide Notification No. 813 Dated 16.08.2017 has been declared as

Absolute/Final after condonation of delay.

By Order
%\my’v b
AddlNRegistr dm.
No: 6Yy39-Yg /RG/LP Dated: WIA)}/ Yol Y @ >
Copy forwarded to the: - |
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kupwara.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Faisal Rasool Tantray, Advocate

...... for information and necessary action.

Addl. M{ ”(ﬂ

o (O,

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k %k ok Kk

NOTIFICATION

No: Joo \‘/f )o)7] IRG/LP Dated: N// 03/%»/7

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Zahoor Ahmad Mochi
S/0O Mohmod Kamal Mochi
R/O Bugroo, Manzpora, Tehsil Khansahib, District Budgam

vide Notification No0.936 Dated 21.08.2017 has been declared as

Absolute/Final after condonation of delay.
Addlg Wi (Adm.)

. Registra

By Order

No: _64Y4-53 /RG/LP Dated: ofr/ 0}/ et/ @/ =
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

B. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zahoor Ahmad Mochi, Advocate

...... for information and necessary action.

4
. Addl Registrar (Adm.)

IS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % k¥ ok

NOTIFICATION

No: o/ ?/fwy IRGILP Dated: o//o3/ v
. T
Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mudassar Ahmed Khan

S/O Haji Buland Khan

R/O Dharmari, Tehsil Mahore, District Reasi

vide Notification No.223 Dated 29.05.2015 has been declared as

Absolute/Final after condonation of delay.

By Order
/
Addl egistra@%)

No: 846y ¢/ /RG/LP Dated: 0’/0.5/ 2
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Reasi.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mudassar Ahmed Khan, Advocate
...... for information and necessary action.

Addl.Mm 7«ﬁn.)
i by

o

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok ko

NOTIFICATION

No: 0%9—\677””” IRG/LP Dated: a///@i/ww

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shahbaz Ahmed Riaz
S/O Mohd. Riaz
R/O Saaj, Tehsil Thanamandi, District Rajouri

vide Notification No.81 Dated 23.05.2013 has been declared as
Absolute/Final after condonation of delay.

By Order

1( lzfm.)
W

Addl. egistlﬂ

No: _b64%1 6% _ /RG/LP Dated: 0//03/ roky

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Rajouri.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shahbaz Ahmed Riaz, Advocate

...... for information and necessary action.

@Admm ~={Adm.)

o

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
d k % %k

NOTIFICATION

No: o3 7” r Yy IRG/LP Dated: 0"@%»9/?

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:
Ms. Vidushi Manhas
D/O Rajinder Singh
R/O Ward No. 59 Near J&K Bank Top Paloura, Tehsil & District Jammu

vide Noatification No.1356 Dated 30.03.2015 has been declared as
Absolute/Final after condonation of delay.

No: _8yF=-F7F /RG/LP Dated: 0/( 03/ »rY '@’}7

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Vidushi Manhas, Advocate

...... for information and necessary action.

aghr b=

12

/‘jﬂ\ YV
Addl. R gistraw m.)
® &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥k % %k

NOTIFICATION

No: ol ;/ww IRGILP Dated 0//03//5/09/‘/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Anoop Gorka
S/O Janak Raj Gorka
R/O Ward No.4, H.No.93, Tehsil Bishnah, District Jammu

vide Notification No.1069 Dated 19.03.2014 has been declared as

Absolute/Final after condonation of delay.

By Order
. . w&fﬁw m K.)

No: _64Y33 -8 /RG/LP Dated: 0/;/0%/ka

Copy forwarded to the: - /

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. , '
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Anoop Gorka, Advocate

...... for information and necessary action.

Y7 o

2



